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~ CENTRAL ADMINISTRATIVE TRIBUNAL
o ERNAKULAM BENCH

0A 29, 67,87, 113, 126, 137, 181, 212, 266, 2638,
269,.277,.281,299, 300,301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346‘347,
348,350,351,352,353,354,355,356,357,358,
359, 362, 363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898,904,905,939,942,
952,1100,1202,12250f2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A. K Basheer, Judicial Member
Hon'ble Mr.K.George Joseph; Administrative Member

1. 0A2972013

. C.H. Mohammed Y.asin
~ S/o Kidavu Koya,
' Chamayath House, Kiltan Island,
i Union Territory of Lakshadweep-682 558

[\

T.P.Latheef
S/o Atteka
- Thiruvathapura, Kiltan [sland,
Union Territory of L kshadwecp 682 558 - Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

l. Union Territory of [ akshadwecp represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson
Village (Dweep) Panchayath
letan Island, Union Territory of Lak%hadweep 682 558

(S




(By Advocate: ‘

[N

<

The Executive Omcex

__Vxl age (Dweep) Panc 1ayath
; 'Klltan Island Union Tcrrltory of L.akshadweep-682 558

: 'imcxpal

| ‘Govemment Semol Secondary School

Kiltan Island

Umon Femtow of Lakshadweep-682 558,
(Mr.R.Ramdas (R3)

0A 67/2013 .

Seedikoya.M.

S/o Abbosala Koya
Malayattlyoda Kiltan Island

Umon T emtory ofLakshadweep 682 558.

A Malsha T

S/o Kldavu Komalam
Thenakkal House Kiltan Island

Umon T emtory of Lakshadweep-682 558.

| Ab‘dul‘la‘A.P.

S/o Khalid
Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558.

Sayed Muhammed Koya C.H.

Sle, Muthukoya

Chamayath House, Kiltan Island

Umon Temtory of LLakshadweep-682 558.

Rafeek Khan II M.
S/o Abdul Rehman
Alxyax House Kiltan Island

Umon lemtory of LL akshadweep 682 558.

M S“i_.‘habu Sreedharan)

“Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

R

Respondents

- Applicants

g



Wk f ' 3

.l. Umon Ten 1tory ofLakshadweep represented by

vor of Panchayath -
Umon Temtory of Lakshadweep
Kavarathl Island 682 555

’ 3. The Chalrperson
! V1llage (Dweep) Panchayath ‘
I(lltan sland Union Territory of Lakshadweep-682 558

4. Th_e ,hxecutl.ve,()fﬂcer
Village (Dweep) Panchayath
Kiltan Island
Umon T emtOIy ofLakshadweep 682 558 Respondents

(By Advgeate; ,, (Mr.&.Radhakrlshnan (R1,2& 4)

3. 0A872013

l." . Abdul Salam P.P., age 43
S/;d\S_a\idmuhammed ‘
Puthiyapura, Kiltan Island
Lakshadweep.

use, Kiltan Islénd
' Applicants

_I\}Ir,'i?r\"atap Abraham Varghese)
Versus
l. T He Adiﬁlnlétl ator
Wnion Territory of La kshadweep

Kavarathl 682 555

2. Ihe :Dlrector Department of Science & Technology
¥ W “p Admmlstratlon

al Officer
.;Enwronmem Warden

4. 1 he C 1a1rpexson Vlllage (Dweep) Panchayath
Klltan Island Lakshadweep-682 558 . Respondents




(By Advocatc ; (I\/h S.Radhakrishnan (Ri,Z & 3)

(Mr R.Ramdas — R4)

'OA 113/2013

‘ \/Iuthukoya T. P

Sko Kidave Haji -
Thnuvathapura Kiltan, Lakshadweep.

Sallh P R

S/ Q? ;I-ba:ahl‘ i Haji
‘ Pandala Klltan Lakshadweep

- Yacoob P. K

S/Q“Suban A.
Pu-nn.ald<ad Kiltan, Lakshadweep.

A11 I\/Iohammed

S/o /\uaka Allyar Kllldn Lakshadweep

Kunhlkoya A P.

| S/o Sayed Muhammed P. K

"kalapura Kiltan, Lakshadweep. -

Sathcn L II
S/o Mohammed P.
o] ;‘} o K

‘ 1h1 Haji, Pallithithiyoda, : o :
v Lak%hadweep _ Applicants

(By°Ac;i§'o;¢at,elslst.Daisy I Daniel) |

Versis



.1. “The Administrator
| Umon Territory of Lakshadweep
Kavalathl 682 555
2 The Chaixpe’nson
anlage (Dweep) Panchayath
Killan—682 558

(OS]

"l he Employment Officer
Kavarathl L akshadweep 682 555

4. Di rcctor ofP,atnchayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
' Village (Dweep) Panchayat, Kiltan — 682 558

l-lg;)f‘t%'clultural Assistant : :
Village (Dweep) Panchayat, Kiltan-682 558. - Respondents -

o

I ,Vadulla K c
S/o Yousuff '
°Kanmchetta Kiltan Island
Ul ofLakshdadwcep 682 558

3]

Kunhr M

KQ‘ a'lam Klltan Island

UT ‘~fLa1<shdadwcep 682 558

4. Saleem P P
S/o Hamsa

Puthenpura l{lltan lsland
U],Qizi,glgshdadwcep 682 558

) iltan Island
hdadweep-682 558




‘iwf 3 %g i

6. Kunhl K P

7. Abdul Kasun P V
S/o. Muneel
Pentamvell Kiltan Island
“UT. QfLakshdadweep -682 558. Applicants

(By Ad_vdcate: Mr.Shabu Sreedharan)
Versus

I | Uﬁlon Territory of Lakshadweep represented by
the Admmlstlator Kavarathi Island-682 555

2. »T1e Dnector of Panchayath
Umon Femtmy of Lakshadweep
Kavalathl Island 682 555

. 3. lhc Chanpenson
| Vlllage, (Dweep) Panchayath
K_ihaq Island, Union Territory of Lakshadweep-682 558

4. ’]'h'ev:]"’xcculive Officer
\/allagc Dweep) Panchayath
‘ Klltanilsland Umon Territory of Lakshadweep 682 558

} _;' Inwronment Warden
al of:Environment and Forest
fice, Kiltan Island
Umon Iemtmy of Lakshadweep-682 558. Respondents

-~

(By Advocate ] (MI S. Radhaknshnan (R1,2,4 & 5)
6. ()A 137/2013

I Ja]aludheen K K

S/0. %halk Poovalap
Poovalflp House Kiltan Island,
UTof I (Shadweep -682 558.

o




Kiltan Island,
:a‘d Heep -682 558.

4. Ameelall A P

S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. [smail T
S/o Yusuf
T hollyoda House, Klltan [sland,
uT ofLakshadweep 682 558.

6. Syed Mohammed Koya K.P.
S/o Mohammed
Kanjipura House, Kiltan Island,
UT of Lak,shadweep-esz 558.

7. I@és_iiﬁkoyé C.H.
S/o Muthukoya
~Ammipura House, Kiltan Island,
Ul of akshadwecp 682 558. Applicants
(By ch\cécé‘te“ EI:\/I‘;;...S&habu Sreedharan)

- Versus

ory of Lakshadweep represented by
,strator Kavarathi [sland-682 555

2. .];‘he':[;)i;re‘{CIOI of Panchayath
Umon Ten 1ton of Lakshadweep
Kavalathl Island 682 555

;1 he Chauper%on
e Dw’-,eépi) Panchayath
nidj Union Territory ofLakshadweep 682 558

(8

'ep) Panchayath
‘?Umon Territory of Lakshadweep-682 558

5.  The As’SStéﬁifnginem
Electrical Sub DIVISIOH
| Klltan Island )
| Umon T err 1t01y of Lakshadweep-682 558. Respondents




(By Advocate MriS.‘Radhakrlshnan (R1,2,4 &: 5)

7. OA 181/2()13

loe %adakathulla A age 38 .
S/o} Kunhi Ahammed _
AJnad House, Kiltan Island

| Iakshadweep

2. Nardrulla P. T ,age 26
S/o Kunhi - -
_Palllthlthlyoda House, Kiltan Island
L akshadweep

(By Advocate: Ms.Da:isy [. Daniel)
o Versus
. 1he Administrator
Union Territory of Lakshadweep

Ka’vat‘athi-ész 555,

2. T he Chalrpexson
' V;‘llage‘ (Dweep) Panchayath

(OS]

Depéu’tmeht bf Panchayath
_Kaval athl 682 558.

(By Advocate: Mr'.__S.Rad,hakrishnan (R1& 3)

8. .O;A"No.zl-'z}/zms

l P. Havvabl W/o Abdul Salam
abomel Agncultuldl Department,
AgﬁthlSldnd* tReS}dlng at Pallipuram House,

I, The Director of Agriculture
Union Territory of Lakshadweep
Kdvaxam land - 682 555.

Applicants

Respondents

Applicant



' . '“né.Adminis‘tl ator
- Umon Temtoxy of Lakshadweep
Kavarattl Island - 682 555.

(By Ad_‘vqgatchl\/l"r; S Radhakrlshnan)

266/2013

9.

1 ‘gablr Al K
Kur iyathiyoda:House,
Kiltan Island. *

2. C.P.Firoz.

.Chemmanam Palli House
Kalpeni Island.

3. K.P. Cneniyakoya
Karuppathapura House,
Kalpeni- lfé:lan’d.

4. \/l C Iaffen .
Pakklpura HOuse
Kd pcm Island

5. llabsa A
Allkome House
Klltan Island

6. _y l Naseema
Aynapura H_ouse

Administration of the Union Territory
ofLakshadweep, Kavarathi — 682 555.
2. TheDirector (Serv1ces)
Admlmstratmn of the Union Territory
of Lakshadweep (Secretariat),
l(avalattl = 682 555.

I:nvnonment of Forests
y.of Lakshadweep,
2 .555.

Respondents

Applicants

Respondents



N

10

(By Advocale Ml N Radhalmshnan)

10. ()AN 268/2013

L M £ mgen |
S/ ayed Mohammed
Mulayan _ s’e, Agatti Island

Umon Ten,v ory, Lakshadweep

2. B M Mansoor - ‘
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil .
Agpall Island, Union "lemlory
Lakshadweep.

(By Ad___vocale:er. Grashious Kuriakose)
| Versus

l. Zl he A‘dmlmstlator

Umo gFemtOIy of Lakshadweep,
' (avaxathl 682 555.

"lhc Dnecton ofPanchayalh
Dcpartmcnl ofl’anchayath
Kavaxatll - 682 555
3. Dnectm of'?' :I’_ICC and Technology
4. -

5. Special Officer.

Vlllage (Dweep Panchayat Agatti) — 682 558.

(By Acvocalc M1 S Radhakrlshnan)

. ()A269/2013 |

tan Island,

'h;ious Kuriakose)

Applicants

Respondents

Abplicant
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Versus

]j_:‘l_‘wf';.@jairpeiyéon '
Village (Dweep) Panchayath
Kiltan-682 558 -

N

(8]

The 'Emplc')yment' Officer -
Kavarathi, Lakshadweep-682 555.

4. Director of Panchayath
| Deépartment of Panchayath
Kavarathi -682 555
5. Iéllfe"_Excéutive' Officer
Village (Dweep) Panchayath
* Kiltan-682 558

6. Iﬁorti'cii-ltura‘l Assistant
Village (Dweep) Panchayat, |
~Kiltan-682 558. : Respondents

(By Advocate: - (Mir.S.Radhakrishnan (R1,3 & 6)

| Lakshé.b_'; veep, i _ Applicant

Versus

1ayath
nchayath
555,

Village (Dweep) Panchayath, Kiltan-682 558

(OS]



e TR AN

12

Respondents

S/o Sayld A% K
Vallomkadlyodu ,
Kiltan Island; Lakshadweep

2. Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House

Chetlat. L Applicants
(By Advocate: Mr.C:}rashious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

I l he Admmlsuator
UT of akshadweep, Kavarathi-682 555.

Dnectol
Sciénce & Technology
Chetlat 682 556

No

-3 QDHCC[OI ofPanchayath
Rmal Devglopx1went Depar tment of Panchayath

s, Addl Sub Dw{smnal Officer
Chetlat 680 556

6. Jumol Smentlﬁc Officer
Chcllat 682 556.

7. /\ccoums'Ofﬁcex
ctaria y Respondents




I, AXK Sajeed *
Akkard House.

N Kélpcm Island

3. A-."Ij. Ahadabl.
Athanam Thottam House
Kalpeni Island:

4, P:P. Sulaikha
P uthlya Pandalam House
Kalpem Island

5. C. P Noouehan
Chemmanam, Palll House
Kalpe_m lslqu_=

6 AK Beebi
Axakkalar I—Iouse
Kalpem Island

7. . M P. Mohammed
MUHIpUId House
I§__al ni Is]and

(By Adv 7"1<'?-‘B. Gangesh)
~ Versus

I Thc Admlmstrator
Admmlstratlon of the Union Territory

ofLakshadweep, Kavarathi — 682 555.

The’DirectOr’ (Services)

2.
Admlmstxatlon of the Union Territory
ofLak%hadweg:p (Secretariat),
I\avaxam-— ‘68’2 5585.

3. éﬁAgrlculture

ory of’ Lakshadweep,
682 555.
Rép! Sented by 1ts Director.

(By Advocate' Mx S Radhakrlshndn)

Applicants

Respondents



15.

L.

10.

1.

12.

OA 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island. )

“B.Ahammed, age 43 7
S/o0 Mohammed, Bakakada House
Andrott [sland.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Hassan, age 41, _
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island. -

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
~Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41, ,
D/o Kunhiseethi, Palath Puthiyapura House,
“ Andrott Island.

A.Jamal, age 48, ,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



.Q S

13.  A.Mohammed Mustafa, age 32, -
S/o Kidave, Aliyathara House,
Andrott Island. "

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15, C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House, .
Andrott [sland.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
*S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.I‘lakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.
22.  Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23. 1<.C.§Mohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

24, P'.P.‘Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

- 28.

29.

30.

31.

34.

35.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,

D/o Majeed, Puthiya Manzil,
Andrott [sland.

L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal lIouse
Andrott Island.

H.K.Hussain, age 35,
S/o0 Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House
Andrott Island.

K.Mohammed Fasal, age 32,_
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer , age 34,

. S/o0 Aboosala U.K. Kunthathalam House,
Andrott Islcmd

K.K.Mohammed Farook, age 27,

~S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott Island.

/\Rashced Khan, age 39,

K :,bdul Salam, age 33 :
S/o Muthukoya, Kannathimmada House,
Andrott Island.

KK Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island,



37.  P.Mohammed Rafee, age 25,
- S/o Mullakoya, Pachanal House,
Andrott [sland.

38.  T.M.Mohammed Aliyul Akbar, age 32,
«S/0 Basheer, Kakachiyapura House,
Andrott Island. :

39. Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. '

40. Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

41, P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

42.  M.M.Sayeed Hussain, age'27;
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43, QM.C‘.ljlammedathbi, age 37,
- D/o Yousaf, Mylachetta House,
Andrott Island.

44.  Doulathabi, age 33,
' D/o Kidave, Lavanakkal House,
Andrott Island.

45, Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island.

bokunhi Koya, age 36,
S/ coob, Kolikkatt House, -
Androft Island.

40.

47, KDervesh Mohammed, dge 36,
S/o Sayeed Mohammed, Kachashada House,
*Andrott Island. Applicants
(By Advocate: Mr.K.B.Gangesh)

Versus




wn

(5

12.

The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education
“Directorate of Education

Administration of the Union Territory of

Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats -
Administration of the Union Territory .
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
-S70 Pookoya N
Achammada House, Androth.

Mohaﬁuned Shamsheer M.K.
S/O_Béthesha U.P.
Mayamkkada House, Androth.

Mollamméd Asker-
S/o Seethi
‘Aliyathara House, Androth:

Noulshal\ han M.K.
S/o:Sued Koya .
'aj]hkakkada House, Androth

med Kasim P.P. ‘
idave, Palathupra House, Androth

Albd‘ii:i;lff/-\kben‘
“S/oStibair
Pandath Puthiya Pura House, Androth

Mujigeb Rahman -
S/o Ibrahim
Aliyathara House, Androth

T
im Koya .
nathi House, Androth



13.

14.

18.

15.

16.

17.

19.

19

Mohammed Hassan

S/o Kunhi Koya

Ayenamada House, Androth

Mohlé{r;nmed Abdusalam T
S/o Abusala v
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K. |
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

~S/o P.K.Kidave

Palathupura House, Androth

M;ihafhmed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P..
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth.
.

(By Advoqate Mr.S.Radhakrishnan — R1-4)
: (Ms.Rekha Vasudevan (R5-19)

Respondents



e e

o

1.

. OA3012013

Auakoya T.V, age 44
S/o Koya T hankgal T,
T hall ‘”h:_\/allydkkattu
A

h Is_land‘#

S‘ayecd Koya age 43

- Sfo Koya’ Klda\/e Allyathara House

Androth l%land

Mohamm‘ed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60 ‘
S/o Ahammed, Kandalath House,

_ Androlh'l'slahd;

MUJec[J Rchman age 35
S/o. I(oya Kalachetta House,
/\ndloth Island ‘

/\bdulNasax age 38.
Slo: Nalla Koya Kunnashada House,

: /\ndloth Island

Mohdmmcd Basheel age 37
S/o Yacoob, Ahyathdra House,
/\ndlzoth'lsland

ii.

S.. ha u,dde‘en age 35
[o ' Pandath Puthlyapura House

pockoys, dee]
S/o Koyamma Mayampokada House,
/\ndxoth Island

Nou al dg,e 43

~ Slo. (oyamma Koya Thachen House,
/\ndroth I%land




13.

14

16.
17.
18,
19,
20.
| 21,
22,
23,

24.

21

J; Ias_san age 3()

S/o;Ayshommabl Bllutheth House,
And1 oth Is]and '

Jalal age 37 .
S/o Kunmseedhl , Palathupura House
Androth Island ‘ :

'Falook age 49

g/o Koyamma, Pochalam House,
Andloth Is and

Abdui Hassan age 51

S/o. AbduHKhader Karachetta House

Androth Isl

Koya age 48
S/o Sayeed Mohammed Thacheri Moosathada House,

/\ndloth Island

Bas_he_el age 47

hlkakem Pura House,

Nalla K ‘;,Kunnashada House
Andnoth Island

Mohammed Llyaudden age 33
S/o Sayced Mohammed Neelathupura House

Andloth Island, -

Raldad Béeb‘:i‘é,f:'age 46



25.
26.
27. .
- S/o lhang,u Koya Pentamvell House,
28.
29.

- 30.

32.
33.
34,

35.

Andloth Island

SR

-‘Ehliyanalakam House,

(andalathHouse,

Andxoth IsJ" ndt ot

Mohammed "aleeln age 42

S/o Sayeed Mohamme Kunnashada House,

(Jd oor, age 4]
Andloth Island

Slikd“dceque I age 43 -

~.S/o Kidave, Modlyothada House
/\ndloth Island

%hanavas age 33
S/o Kunhl Koya, Pochalam House,
/\ndloth lsland

S
Mlyas, age 361
S/o Hamza K'Oya Allyathara House

, AI‘]lelh Isla

S/ Kadez I\/I thalapurallouse
Al']d]vOIh Isl




37.

38,

40.

4.
43,
44.
45,
46.

47.

23

Mohammcd Saleem age 33

- S/o: Koyamma Kanmpwa House

Andloth Island

Shamsuddeen agje 33
S/o' Abdul Kadcx Bellchetta House,
Andloth Island ERE

Kunhlseethl age 47 L
S/o Aboo Sala, L avanakkal IIouse

/\ndloth lsland

Yacoob age 45
S/o Samddcen Kunnashada House,

' /\ndloth Island

Abdul‘]abbal‘ a&e'38 -
S/o Sayeed Mohammed Kannichetta House

) ’/\ndloth Island

| Iamal agc 41

S/o S_ayeed Bukan Bldumkattu Bilutheth House,

‘ @alma Bcegaum age 29

D/o: Nallakoya Lavanakkal House,
Andloth lsland

Shahanaq Beeg}um age 28

]qbal agc 42
%/0 Yousaf




48. .
49,
50,

51.

53.
54.
S5,
56,
57.
58.

- 59.

R

Ilassan age 39
S/o Sayeed Bukdu MalhdldeId House,

Apdmth s_lqnd ,.

I\/Iv:bl:iamm:cwd Sailécm age 38
S/o Yousaf T hallath IIouse
/\ndloth lsland S

Molu nLd Musthafa-,” gc 36
S/o ] ookoyd Neg,anmadallouse
Androth Island. ‘

Koya, age 36

-~ S/o Attakoya, Mathil House,

Androth Island.

Kamil, age 41
S/o.Muthu Koya, Palathupura House,
Androth Island.

/\ndloth Island

%akanya agDc 32
S/o ! \/Iuthukoya Bilutheth House,
/\ndxoth ]sland

SéAlih,'age'}%.'é o
S/o Kunikoya,iAynamada House,

/\hdi‘()tlf lSl-aﬁd.

Rahmathu la gc 39

: S/o Sid dccquc Bllutheth House,

/\ndloth ls]and

\/lohammcd /\sldm Nasel , age 40
S/o Sclycc,d Mohammed Palllyet House,
/\ndl()th ]sland

Sayeed' Mohdmmed, age 42
S/o Kasimi, Achadapurakattu House
Ahdi’oth‘-’I.slanid..

/\nvax I{ussam age 29
oko a,?,Kunnashada House




62.
63.
64.
65.
66.
67.
68.
69. 1

- 70.

Cheriya'Koya ge 32

. -An' olh Island”

S/o Aboo Salah, 'Pelumpalll House
Androth Island

Mujeeb Rehman, age 37
S/0.Sayeed Buhari, Karakunnel House
Androth Island. -

| N'fou‘fb] K, a:gc': 33 -

S/o Naltaya Koya Cher 1ya.dam House

Shamsu Shumoos age 34 :
Slo Chenyakoya M Pentamwlapura House

'Andtoth Island

. Andtoth Island

Rlyas, agc 29 4
S/o% haik: Koya P S, Pentambellpula House

:aﬁdathu Lavenakkan House



72.

74.

75.

76.

17.

- 78.

79.

30.

82.

| A

AndJolh IS[al‘] .

Shamsudee ) LT
S/o- Muthu Koya K. Nellal House
Androth Island

Mohammed Naseex ége 28
S/o ‘Muharmmed, Pemam\/ellpula House
/\ndxolh Island

Raulath Beeg’um, age 29
S/o Thangakoya, Arathupura House
/\hdroth Island. |

Fathahuddeen age 38
S/o Kldave U K., Makket House
Androth Island '

Muneer, age 32
dul’ I.Jadex Moodampura House
ndioth ]sland '

A
B
S

_;. 4

Mohammed Mustafa age 33
S/o /\hammadlya Jabalpura House
/\ndxoth ]sland

Mohammcd "Ka%'lm age 47

S/o Yousaf= 'ethaxaamakatte House
/\ndxoth IS‘land .

Hamsa Koy age 42 _
S/o /\ hammq Makkeu IIouse



84.

83.

86,

87.

88.

27

, /\uakoya agc 49

S’o Yacoob llyathala Housc

< cal Py tjwiyapura House

9/0 Sayced Mohammed,~ Palhyett House
/\ndloth I%land - ‘

Baghcel age 55
”lhachcn Moosathala ‘

/\ndloth Island

Mohammed I a100k age 33

- S/o Nallakoya, C.L., Tharampalli Makket House

/\ndxoth Island

8_9-' | E.:_:f,».a: SRR

90.

92.
93. .
' 9/0 Sayccd Ismall Kandalath House

94.

95.

: Q/O'S"

Sa]ecm age 31 .
5/0 Seethl Ka1akunnel House
/\ndloth I%land

Mohammcd Kasnn age 33
ieed Mohammed P.C, Pathada House

age 44
avanakkal House
us.sam age 41
/\ndloth Island

Sabn Khan age 33

@/0 Koyammakoya "Thattampokkada House"
Androth Island_ | ,

!ke:;'i*i,_ion_d'amkakkada House



RN e e SIS, e
L ﬁ{:{,;:‘w_,mnwwmw L
S
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96.  Akbar

97.

98.

99.

102.

104.
105,

106.

107,

. Shanavéé, age3

Mohammed Méusthafa age 42
Edayakkal House .-

' /\ndloth lsland

Navas, agjc 25
S/o Hussain; “Thahira Manzll
/\ndxoth Island '

S/o Seethl \/I Lavanakal House
/\ndxoth Island

Mohammcd Basheel ,age 42

9/0 YOusaf Nellal House

| gﬁnasﬁada House

Zamul'Abid, age 26
9/0 Kldave K , Palliat House
/\ndloth Island

Muth‘u Koya age 39

Slo Kunhl Seethl Makkette
/\ndxoth Island

/\ndloth I%land.ﬁ:;; :



CimpeslRess o

29

109. Uba

110.

111,

112.

9/0 Sathalv Kanmpufh. H{;use
/\ndloth Island Ve

Jala] age 49 o :
S/o YousafP Mood pura House

/\ndloth s]and

Kldavu age. 55 _
S/o Indeen M., Bmyammada House

'_.Andxoth 1Sland

K]davu age 59

. S/o hjab Mekkat House

a8
115. Moha ;
. @/o Jamal ‘Mayompokkada House
116.

117.

118,

/\ndloth lsland

Mohammcd Salahudheen age 26
S/o I\oya T:Pi, Kandeth House
/\nd oLh sland '

/\ndloth ]sland

/\bdul (Jafom age 28 .

Slo Nallakoya T., Bappathiyoda House
/\ndtolh sland.

Mohammed Yathlya Khan age 23

Kunmkoya ﬂg,e 35 o
9/0 Ahmcd Ponmkam House
/\ndloth Island



121.

123.
124.
- 125.

126. M

[28.

129.

131.

/\ndloth I%land'

,/\ndnoth sland

/_,dmul.Abld age 41
S/o,_; ._,ss-amar 'N. P Kandalath House,
/\ndloth Island _' f

Mohammcd age 50
S/o Abdu] Khadel Kaval Chetta IIouse

: dl'que ;‘-Kunnas 1ada House

Mohammcd Aboo Sallh age 37
S/o Mu%thafa Ammelam House,
/\ndxoth Island

Koyd age 37
S/o Sayeed Mohammed LLavanakkal House,
/\ndxoth ]sland

Mohammed Rafeek C.P., age 38
8/0, ;Sayeed C!hex ikkal Puthlyapul am

/\ndnoth’ Ts]and

\/Iukbcc] age 28
S/o, MdJCCd L, Pelumpalll House,
/\ndloth Island :

Rashced Khan, age 33
Ve A Blyyadachetta House,

9/() Koyamma;K.’P Bappathiyoda House
/\ndloth Iand

Mohammcd Kamm age 30




132.
134,
"l135..

136.

Mohammcd lf-azal age 38"
Slo Kidave; M 'Kandalath House,

i

Androt Island

S/ol(ldave Poovadakkattu House
Andloth Island '

_Mohammed Saleem age 31

S/o Hassan Kunm Keylyoda House,
/\ndloth lsland

Koyamma age 47

L So, Aboo Salch Kavalclletta House,

137,
138. A
130,

140, Ra

142,

143,

'/\n ‘,,oth lslancl

/\bdul A7eez Khan age 41

- @/o Mohammed Blrayammada House,

/\ndloth Island

'Alnmelam House



144,
145,

146.

149. -
150;
151.
152.
153.

154.

’&ﬁ’jﬁi‘w:‘al'f‘}l')ﬁ; . T "
Wt i &

32 -

‘Ae' 58
: udamkakkada House,

lam House,

Mohdmmed Iqbal age 38
S/o Na lldkoya Perumpally House,
Androth Islancl

Pookunm aoe 56
S/o Yousafllay Bappathlyoda House
Andloth Island I .

S/o 1da\)éAA May‘ampokkada House,

/\ndloth I%land

CHdi i'y\ako'y"a' age'36 _
S/o Kunmkoya P Thachen House,
Andloth Island

Nasecmudheen K S P.,age 28
S/o Abdul Khader T Karachetta Sarommapura House,

Llyabulahmaﬁ age 31
b/o Kunml\oya M P., Chekummada House,
AndIOt‘l Island

Kunhlbl agc 46
S/o Kadm P@;l umpalll House
/\nchoth leand



156, S

158.
159.
 160.
161..
162.
163;‘
164,

165. Al

167.

33

S/o Buhan V;,
Andxoth s]andv ‘

Ba%hcex aIgCgéfO,'i
Slo’ Sayecc K, Kunnl’ash’ada House,

: Andloth Is]and

Mohammed Ku1alsh1 age 25

S/o: Sayeed Mohammed Karakunnel House

/\ndloth Island

Sna], age 47 2
S/oKidave K Kunnumpura House,
Anuoth Island

Vohamimed Rafi Cage 31
S/o, Ham/a Koya K., Pathummapura House,
Andloth slcmd

'ge 26 :
K C Palllyat House

9/0 Kunm %eth‘l Makkett House,
/\ndloth Island

Qajeed Mohammed age 54
g/o KlddVU Poovadakkattu House,
/\vndlothvlsland L ' :

, Thacheri House,

%yag-P.,:-'Il'"hacheri House,

Androth Isla

Yakoob age 40
Slo. Kldd\/U K, Ammelam House
/\ndxoth Islan S :

b



ik ‘Sh "ﬁ.tm",ﬁ’wi"‘t ¢
3‘44 _

168. .Mohammed Ri-"‘_ee age 42
169,
170.
/\4ndlo.lh Island
171. Mohammed J\a51m age 46
S/o Yousaf, Bappathlyoda House,
/\ndloth Island
172. Kadcqa a&e 51 :
Do Kidave K. , Thacheri House,
/}n(h()th l:_sla:nd
173 M |
D ‘Palathupuxa House,
174, Ii /»dlyced P. P ,age 25
_,,htehul:lah Punathlkkatt Puthiyapuram,
175. /\ln /\kba1 K age 25
S/o Cher 1yakoya Kannathimada,
/\ndlothfl'slﬂnd"f. :
176.
(By Ad
Versus
1. I he A ci:i.lw'lziiiétl atm
/\dmmml atlon ofthe UT of Lakshadweep
l\avaldthl 68
2. Agriculture '
: w'cep, Kavarathi 682 555

“ls‘ Dlrector

Applicants



Respondents

(By Ad\/ocate :M . Radhakrlshnan)

17.

()A 302/7013

Jafter, age 35
S/o BabLUan Pannethechetta House
/\mlm Island

arndam House

S/o“/\tm'koyaﬁl_\/[allka House

. /\mml Islahd '

I\allakoya age 40
S/o Abdulla" Koya, Puthoya Kanniyam House
/\mml';Island, ['

/\mml ]'sland

Jabbax P C age 36
' S/o Cheriya Koya, Puxakkachetta House
/\mlm lslfmd

Applicants



2.
.AdmlmSU ation of the UT of Lakshadweep
Kavalathl 682 555 .

3. DlSlI'lCl Panchayat

Amini represented by its
Executive =Ofﬁcer. -

- 4. Village (Dwegp) Panchayal
- Amini Island 1ep:esented by its
Executive Qfﬁqel. o Respondents

L

(By Ac'iiv_gca:liel_:fMi’i&I}édhgkriéﬁnan/M/s Sheriff Associates)

18.

1. Aboobakel ,dge 41
9/0 Kunhllmnhl Pal]am IIouse
Kava]alh] Island

2. \/]uslhafa B ( age 45
S/o _Sayccd ;Bakal\ada —¥ouse

W

5. Yacoob K.Pl age 41
S/o Kidave U P.; l(ultlpapepuxa House
l\avamthl Is]and ‘

]

30, yam House



1.

12,

14.

|8.

U P, age 34
Uthampokakada House

Mu;ccb Rehni_

\/IUJCGb Rehman B agc 30
S/o lhangakoya Bnekal House
I\avaxathl Island N

-‘Sajitha P, age 52
Do Ali /\xadam Poovmoda House

Ka\/dldlhl Island

Basheel P I age 44

' S/o Mohammed P. lllpufa Puthiya Illam House

 Abdul Rafeck K., age 44

S/o. Ahmed Kammmada Kadapurathaba 1 Jouse
l\Ellecllhl Island

baltcm A P "'agjic 34 ,
S/o MohammedfC P., Athampapepura House
Kavanathl sl"m’ :

sain 1 P, A age 29
<. P Puthlya Alikom House

€35 -
nikad House

/\nwax A.P.,age. 3'9
S/o Muthu Aynepuxa



2
21.
22.
| 23.
24.
25.
26.
27.
28.

29,

Kavanathn Islande

Mamkfan K P age 30 :
S/o Abdulla A, Kuttltapepura
Agalti lsland :

_ lhdayalhulld S. M age 36

S/o0 Hamzath B: K 5 Subalda Manzil

Kavalathl Island

S/o Chcnya Koya K. P Paklchlpma
Kavalathl Island

Sullmcm K P age 38 .
S/o | <1dave U P., Kuttipappepura

: Kavalathl Is]and

choob C I’ ag,e 40
S/o YousufP 5 Pulecnakeei House

;=oclnpu1 a House

‘Saleem V age 39
S/o Hammtl ..Veloda House
Kavmalhl Islandéi:

/\ltakoya B a’e 41
Slo /\bOOdek

1, Birekal House
I\av_cxl'cxllﬁl Isla ' '

\/Io hamm
S/o K"t%m
Kavmathl




£

32.

33.

35,

- 36.
38.
- 39.

40.

42.

) Klltan l§land

39

: éage 30 N
' ada House

Mohammcd Raﬁ P <ge'ji?38
S/o Chm 1ya Koya P
Kavmathl sland

%/o Babvlljan \/I Puth1y'= __'u‘r‘av House

Huqsamall K. P age 33
S/o, Muhammcd C., Kututhayapura House |
Kava1a1h1 Island

Sfllai'maiﬁ M.,—:-a’ge 37
S/o Hamzath M., Maidanoda House
K'avﬂarathi [sland.

Ka]a llussam C age 37.
S/o /\hammcd Khan T. P , Chungam House

hman T K , age 38
llkad House

Mohamiied :Sh"é'ﬂ K.P., age32
S/o gayed Poo, A Kakachlyapma House
I\anld[hl Island

Mohammcd Raﬁ B.;age 33

7 S/o./\uakldaw T P Beelanthoda House

-l\a.ﬂ.veurétb 3

am, Pulipinnakad House



: "S/o \/l-oham ncd.'l{ Amanathake hura House
Kavamlhl Island

46. 'Sl'im'afudhecn’ dgé24
S/o All A, Poovmoda House
: KdVdIdlhl lsland '

(By Ad\%o‘c’vate:'Mn}.K:'B.Gangesh)

e Versus

[ lel |
n* of 1he UT of Lakshadweep

tme ‘-ongnculture
U FofLakshadweep
l\avamthl 682 355 1epnesented by
ns Dncctm

[NS)

Applicants

Respondents



3.
4. Plgnaj,age3
S/o Abusaia, Puglyalllam House
Amini Island ‘
5. . K. K Razak, a’ge 27
Sto: Khadelkoya Kunmyatamkal kada IIouse
Amml‘lsland : '
6. ,smaf age;37':
$/q Ahamed: 'P_allam House
/\mrm Isldnd ‘
7. K' L Mbt)sa' age'4:4 .
Slo /\ttakoya Keelachely House
_/\mlm island L
8. B Kasmlkoyd dge 42
‘ S/o(hcnyakoya Balapp House
9.
9/0 Abdul‘lakoya Madam House
/\mlm Island
Il Pookunhl :
’ Sto T.C. Yousdf Nommahal House
/\mmn I%land
(By Ad "‘ B.Qangcsh)

Versus

Applicants



(9]

T AP YA
¢ MR GRY.
Lo ﬁfZ )

'Dncctm oflﬂducatlon -
_DllCCl()ldlC of Education:, .
Administration’ ofthe U of Lakshadweep
'Ivlvcnathi 68') 555

Village (Dchp) Jancha:)’?af
Amini Island represented by its
I ACCUUVC ()1ﬁcet

(By Adlv ocalc Min‘.S:.;}l{ad hakrish nan)

20.

(By Advocte Mt KB

—

(OS]

0.A No. 3?25)2‘013 »

Mohammcd /\bdul Razak:
S/o UK. Nalla Koya
/\ualada Hougc o
/\ndmlt Island '

Bn 1yammada | ]ousc
/\ndxott sland-"” '

Gangesh)
Ry éﬁlts'us 4

I hn, /\dmmlsuc\tm

‘K‘avalaithl 682 555.

DLpallmcm of Ln\nomment of Forests
Wnion lcmtmy of Lakshadweep,
l\d\/cllcilhl - 6%" 555

Respondents

Appli.cants

Respondents



21, O/\ 326/’7013

L Savad l K"-.agc,,40
S/o Moha diALT

amz4 1KP Pallpula
Kavaxalhn lsland
3. /\boé)backu p. K , age 34

- Slo I athahulla Puleenakeel
_avcuathl sland.

4. lchangccn/\P age 32
$/0 Hameed, Aliapura
l\avaxathx Island

W

; Sha;ahan 1}3.’,;‘§gé 35

1o '1 hc /\dmmlslmtm _
./\omlmsuatmn oftne UT of Lakshadweep
l\d\/dlalhl 68” 535

,'3

(OS]

on’Teritory: 6fLakshadweep
~Ka\/dldlhl 682 553 o
xcpxescntcd by 1ts DnectOI

4. anlage (chcp) Panchayat
I\avaxathl Island 1cp1esemed by lts

l )\CLUU\/C Om( er.

(By /\dvogatc 1\/11@ .'.‘_l'{fadhakrishnan)

'Applicants

Respondents



22,

Py :l"_'”';:‘,?"“ S "‘N” \,‘,‘A f.*-;,;;""*i"i'ff& e s

ey

(By Advb'ca'tle:'1\/1_1".KfB‘.IGahge§h)

Versus-
I The Administrator
Administration of the UT of L. akshadweep
l\d\/aldlhl 62)7 553 '
2 Dnnuoy @f anchayats
3. .Dcpku lmcnt of nvnonmem & Forests
Union® lcmtoly of L akshadwcep
Kavarathi- 6%2 555
4, Vlllauc (D\vcep) Panchayat
I\d\’dldlhl lsland lC:‘plCSCﬂlCd by its
_ l xccuuva (‘”', cer.
(Bv /\d
23.
S/o Moha oo HaJl Chundnpula
Kavamlhl
2. Samul & amccd P P ,age 39°
S/o Auai l\ P Pokanq Chepma lIouse
Kd\’clldlhl :
3. 'H“agc 35
' .-Kalutholapua House
4. age 41

‘Pallam House,

Applicants

Respondents



idam House,
' Applicants
(By A
Versus
|, The Administrator
Administration of the UT of Lakshadweep
l’(za'\/a'i'atlwif6'82';555.
2. :gDnectm of Pdnchayals
iDopaltment of Panchayats
dlnlnlstlallon ofthe UT of Lakshadweep,
- :IDuectmaLe of Lducauon
Admxmstxatlon of the Union Temtmy
of I. akshadweep, Kavarathi-682 555
4. \/11 aQ,e (Dw ep) Panchayat
' Kavcualhl Island 1epnesented by its _
L,\ecutlve Oﬂlcen , Respondents

isting Centre Kiltan .
at, Kiltan. Applicants



) A‘dm‘mls-tratlon' of the UT of Lakshadweep,
‘Kaval athl 682 55‘ -

3. lhe Chlef Lxecutlve Ofﬁcer '
~ Disfrict Panchayat Unit
Kiltan, Union l“emtory_v v
ofLakshadweep—682 557

(By Advocate Mx S Radhaknshnan)

.25, OA 331/2013

S/o @ayeclei Mehalﬁmad AM.
}\atu'y nchaua (llouse) Agatti Island
UTof L_aké 1adweep

Wokag as casual labouler in the Department of

gelence & T eehnology, Agatti, Lakshadweep

2. Hydel P I
Slo Sayeed Buharl Hajl U
Pokk_athappada (House) Agattl Island

l';-labou1e1 in the Department of
no_,?'logy,:Agattl Lakshadweep.

Respondents



47

\v/ersus‘
‘Kavarathi-682 555.
2. Chanpelson A
' Village (Dweep) Panchayat Agatti-682 557.
3. Chaupexson

‘Vlllage (Dweep) Panchayath Chetlat Island- 682 554.

4, The Jumog_&mennﬁc Ofﬁcer
_Depallme"’t Scxence & Technology

5. TheJunnm Smen@ﬁc Ofﬁcer
. Dopaxtment ofSc1ence & Technology
'Agam 662 357

6. Dnectm ofPanchayath »
o Depaltmcnt of Panchayath
Kavalathl 682 555.-

(By Advocalc Mx S Radhaknshnan for R1,4 5 & 0)

26. .
1.
| Sallanlvapula <1ltan
_Ii'é‘ks.hadweEp
2.
3.
(By Ad  Hariraj)

Versus

Applicants

kose, Sr. & Ms.Daisy [.Daniel)

Respondents

v Applicants‘



o e e s
.%ﬁ;:p’ g e :4?,.,@—,»- L.

érléilisﬁiiadweep N

lvadweep

- ]\d\'dldtll

Sub- r>ivisi‘oﬁ'a1"'bfﬁ‘ce'f
Kiltan Island; Umon"lelruory of Lakshadweep
Kilan. ' A

(OS]

4. DircclOr
Services, . ' _
Ul ofl 2 wshadwecp, Kavalam Respondents

..-i

(By Advocalc Ml Q Radhflknshnan)

27, OA34‘4/2013.; o

I I\"issnm /\ )
Sto. Auakoya P P '
/\lnyalhmal ousc Andlott

2. Jalaluddm N
<oya NP
mada House Andlott
3. Mohan 1ed Illassan C. L

S/o. Kunhxkoya SVP
l dayal\kql H use Andrott

4, l\/Iohammd Rd eek C.K
S/o., Koya K.C :
Lhenya Kakkanal House, Andlott

5. Mohammcd Kamdluddm MK
S/o ‘-S_hlhabuddm Pookoya Thangal
Mayar akkada IIouse Andrott
6. 1 aj's'h_eer c

Lifsé;v':’Andrott

7. N6l Hassan A
: S/o Nallayak,oya U K




#9

' Kth Andrott Applicants

Admm i 'yOI_ofthe'Umon Territory
of LLa 1<sh*1dWc€D, K’lVdIa'[tl - 682 555

o

Director ol p anchayats '
Department of Panchayats
'Admlnlsucmon of the Union Temtmy
oFLakshadweep, Kavarattl — 682 555

3. Dcpaumcm ofhlecu icity -
Union lcmtmy of Lakshadweep
.Kavamthl - 682 555

4. Vll age (DWLCp) Panchayat
"’:'Islcmd lepmsented by its

Respondents

28, OA 345/?013_
l. /\vsh()mma G

Dfollamsa Lllacheua Housc Agathi

2. Bee!athumma P V
-asmx lxoym P'

thapveed House, Agathi

(V5]

N

6.



IS.

19.

G A V1 R S

BO

S/o Cesmi Koya C P
Poovmod' l-l-buse Agathl

Kun natmlam House A gathl

- Nazer K

Slo.Kidave
Kunnil<a1hiy'a'p'a_fﬁ_a House, Agathi

Showkalhah 1\/1
S/o. Ummu B

' i!\/l.a.l@y_achq(i.d Hpus_e, Agathi

S/o Mulhath
] alhada House Ag,qtln :

/\boobackex N.M
;dul Rahman F

S/o Mohammed Koya T.P
( halla <l<ad llouse Agathl

/\ bo‘obacku K L




20.

21.

23

26.

27.

31,

_Muhammm K

-S/o K.uxnh;koﬁ |

5l

StoKoya 7 o

. ‘Bnyatlmblyoda Ilousc Agalhl

Nafeesa M.K"

: l)/o:/\bdtll‘la.'l‘(o_ya K
Mobthamkakk_eit_‘_la House, Agathi

Koya P

aljele ,a House Aoathl

Kasmlkoya < l
S/o. Abbobackel Koya
Kdmalmalmlyoda Puthiya Illam, Agath)

/\boobacku U P

S/o All Mohammed

Uppathoch l louse Agatln

Hindumbi 'M*' -
—D/o_Auakoya



(%)
o

34,

35.

36.

38.

40.

43,

- Sameer

»‘f"p,‘;".‘:"\.’-,"‘f!"‘"r'_,‘-f'.‘:'»”‘.“'“ N <

52

S/o. Maje
Mumhn 11110

Saycc VlohammedT
S/o.Kalid P ‘“"'_
5 l,l_g\_l logls.e ,./E\gathi‘ :

N"iSLCl Yl P': ’
S/o. Muthalif

’l hexku p uUnyé llam Agathl

U baid U |
S/o,,.l lamza U - :
;Um_mmerodach'etta House, Agathi

SyLd Mohammcd KT
Slo,Aboo Sala F
l\alcn" "mhlyoda Housc Agathi-

{, Mohammed -
daram House, Agathi--

S, /o athahulla A
Bxyaqhablyoda House, Agathi

ll'};cnommq T P o _
-_;..--:bdul kadu koya P. (,
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i : ya
‘ Koodam House Agathl

47. Showkathal
S/o:; lLate Allakoya
Sa.llamyoda Iﬂou;e Agathi

48. lesamudhccn V K
Sho. IHamza €:K (Late) :
Vdddk chla Illam Agathl

49. Chev ya KO)’d A K

Appli(’:anls

richayats
Panchayats

(OS]



l.

N

wn

Ummci Taro'c')k‘itha‘ﬁ
S/0.Aboosala
Malikakal Ilouse Ammn

P. A Saycdall

S/o Ham/akoya '
Puthlya Asharoda House Amm1

D/o Ahamed ‘ Malikakal House, Amini

Ahamedkoya.
S/o Koyakndavu Surambi House, Amini

‘ Vahydbx piC:

D/o /\mhukoyd P élliyachetta House, Amini

Respondents

Applicants



D) Panchayat
d replesemed by its
Respondents

‘D/o Kunhlkunhx :
Pall;c,ham H()usc Kavax atti Island

!12‘ B R E

. laki 'chlcthilyapuram

i
o
l
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Island

Sadl'hath V M A
Dlo. Vallya Abdurahxman
Vadakkumelachadam Kavaxatu Island

. I. ?lily;qlnbec 1 P
:Ahammed K. P ;
dp'ma Kavarattl Island

12. .Beefathummd B
D/o. Aboobackex ,
Beeramthoda Kavaxattl Island

13, Rahmath Bec‘g‘u‘;m P.P

‘D/o Attal K.P.
Pochaxachepula Kavaratti Island

Applicants

Dnectén of lndust'nes _vi-, ‘ Respondents

(By /\dvocate Ml 5 Radhakrlshnan )



LA o i i
[

l.
2.

Sula‘mbl Hd.useﬁ'Amlm
3. Anwar Hussam

[D/0.Essa B
Kouapuxd House Amlm

4. bcmtha Beeng :
D/o, Sayeed Abdulla Koya
Bell House Amlm ;

5. 'Hdmée'"dathb'i" o
D/o. Shaikoyd
Monakkalldchetta House Amini

6. l'i"a%’sdmar' e

S/o Mohamxﬁed
llmmcchclm House Amini

Versus

l. The Admlmstrator :
Admmxslmtxon of the Union Territory
akshadweep, Kavarattl ~ 682 555

2. ;E)n'.eclor.o{ P anchayats

Umon Temtm); of Lakshadweep
Kavarathi ncpxesented by
Director of_L;'dL,gcatxon — 682555

Applicants



R TRT Y (R o A e A S

g8
t ' dby its
(By Adv hrian )

2. Abdul Hassan
S/o Atlakoya

3. /
S/o Abooqala <
Karachetta House Andrott
4. Mohammed Ilussam "

Q/o Mohammed_' _'

presented by its
r— 682 554

Respondents

Applicants

Respondents
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33.

Hassan .
S/o.Attakoya. i,
Kunjanattichetta; Andrott

4. Yousaf

Slo.Pookoya . '

Puthlya Eddlyakkal House Amini.

(By Acﬁl‘;\'{'o‘cate":f' M-ﬁf’K_.B; 'Gahge'sih)

Versus
L. i
thation of the Union Territory
'_adwee.p, Kavax atti — 682 555
2.
3.
4,
5.
(By A krishnan )

Applicants

Respondents



3. Mansoor A11
S/o. Muthukoya ‘
APemamvehpula House Andrott

4, Mohammed 'I‘éisal
S/o Slddecque

Andrott' Applicants

J hc Admmlsu-a{or
/\dmlmsu atlon of the Union Territory
ofLakshadweep, Kavaratt1 - 682 555

2. Depar t_'mem of Amma.z Husbandry

4, 'Vn lage (Dweep) Panchayat
Andrott Island 1epresented by its
E xecutlvc Of 1cer - 682 554 Respondents

(By Ad‘vo‘c‘g;e{'m -_R;éﬁdh;?krj;s.'hnan )




Fhekkputhlya Veedu Agattl

4. K P. Hom/akoya .
S/o.Aboobacker 14 .
Kamalmalmlyoda Puthnya Illam House, Agatti.

5. KShowkathall
S/0. Sydubukharl

6. B Sharafudhcen;_'
S/o Ummer Ella 0
ceyak ‘da House Agatti

7. V K Mohammed Mukthar ,
S/0.Abdulla. Koya '
Vadakk Kunnmamel House Agatti

8. Ade] Rah'l‘ma'n' .
S/O'D'lddceque |
ousé, /\;:,attn ;'

Applicants

2. .
:‘)‘/;of Lakshadweep, Kavarathi
lt)y‘ its Duector — 682555

3.

4.

Respondents

P
al..
-



Versus .

I '] he Admlmstratox -,
/\dmlmstrauon ofthe Union Territory
of L akshadweep, Kavaxathl 682 555.

2. T he' Dnectox (Se1v1ces)
Administration:of the Union Territory
of L. akshadweep (Secmtanat)
Kdvalalll - 682 555

3. Dcpaltch Qngx 1culture
vUnion Ter 1toly 'of Lftkshadweep,
Kavg’rathlx 687 555 ) ,;"»

|
37, OA 355/2613

‘~, - .. iy

I I\/lulh‘ukoyd
‘S/o ghalkoy.

Applicant

Respondents

Applicants



4, Village (Dweep) Panchayat
‘Andrott. Island"t'epre'seméd by its
}“XCCLIUVC Ofﬁcex 6821554

(By Advocate M1 S Radhakrlshnan )
38 0A 356_/2‘0,1% .

I Ilajatommabl
D/o.Koya Klldave M ; :

age'(Dwe ,p')'Pdnchayat
Kalpcm Island replesented by its
Lxe,cgt,x_vct.iﬁom - 682552

Respondents

Applicants

Respondents



13.

Alikakada

/\bdul L atheef
S/o.Pallath Kunh1 Koya*
Nenempappada_,l_ louse, . Kalpeni

Altakoya

S/d Ahﬁqed '
chJyam llouse Kalpem

Kal peni

- e LT o
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use, Kalpeni

15.

16. Ha_mommabl
D/o Kasm] K" ya‘

: :_of Lak'shadweep, Kavarathi
' 1ts Dlrector

Dnr‘,ctm of Panchayats
I)epaxtment;?f Panchayats
Admxmshat; n ofme Umon Territory

Applicants



its

AbdulLa&me{ R
Keela Vxllattom Amm Island
Lakshadweep. = -+ . &

(By Ms.Shahna Ka'l;thii:keyan)é :

Versus - v
. ity

) : ‘ H I ;

l. _Vl,l,l‘age (Dweep) Panchayath
._Amm Island. :
;Repnesented by the Chalr Person

Pm 682552 S

2. -Secrelary | As

Depanment &)f Panchayath Kavarathi -

3. ADlrector A :
' E mployment and Tlalmng
Uniofi, Iemtoly ofI akshadweep
Kavardthl

l. V v,a&,C” Dweep) Panchayath
Ami lsl_gnd SN

el
of Panchayath
682555

Respéndents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013

Rabeehathulla B.P. ged 35 years
S/o. Mohammed Koya T.N,, '
Labourer, Kiltan, Resuimg at Vallyapura House,

Kiltan Island Lo Applicant

(By Advocate : Sn P V Mohanan)

SIS Versus
1. 'Thé Administrator,”
_,U F of Lakshadweep, i
Kavarattl 682 555,
Llec;ncal Dwxsxon Kavarathy

2. .Dlrector of Panchayat
_ng '01 Panchayat

Respondents

Applicant



Respondents

[By Adyocate: Sri’S: Radhakrishnan (R1-3)]

44. OA364/2013

Abdul Qublsh S/o. Samul Abld P., aged 27 years,

Malikakal, Kiltan,.U ofLakshadweep, working as

Casual- Labomel { e",Stock Inspectors Trained Labour),

- Animal Hu%bandlny paltment U.T. of Lakshadweep,

Kavarathl T Applicant

Respondents

'Kanmpwa H’(buse ,

And1 ott.
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3.
Applicants
(By Advocate Mr Kh (Jangesh)
""Ver'sﬁ's: _: -

I.  The Admmlstratm

/\dmnmstratnpn ofthe Union Territory

()H akshddwcep, Kavarathl 682 555.
2. The Dlrectm ;oll"vPanchayats

'De 'artmentlo Pa_nchayats
3. weep )evc]opment Corporation Ltd.,

Porl Control Tower, Andrott — 682 554

Represented by its Ofﬁcer in charge.
4. Dnectoxate of Art & Culture

/\dmlmsuau@n oftlue Union Territory

of L akshadw, Kavarattl - 682 555.

chresented ts Director.

Respondents

: ars S/o Pookunni A.,
: u.se Andrott.

L)



6. Khalr agcd 32 years S/o Muthu,
' Pulcenakeel House Kavarattl

7. /\bdulban ag,ed 34 years S/0. Hamza Koy,
Mona,kkal House Ammp
.
8. :Saycd Koya a;ped 44 years S/o. Pookoya,
Mceldchcrl House Amm1 | Applicants

(By Advocalc. Sn K B‘ Ganglﬁeh)

-v'\ e TR i .

i S .I[
. il Versus
i

1. l hc /\dmlmsu ator

g
S

/\dmnmstnatlon of the U‘mon Territory of Lakshadweep,
Kavalam 682. 555 .

| culture Union Territory of Lakshadweep,
'ented Iby its Director — 682 555.

oo _ |
4. V1 lage (DW._ p) Panchayat Andrott Island,
rcprescmed by 1ts ercutlve Officer — 682 554.

Respondents




15.

16.

»

S/o Sayed Mohammed,
i'ears, Sayed Ié'mail,

8 years, $/0. Nalla Koya,.

(,hex 1yak0ya ed132 years S/o. Nallakoya
"'npally ‘ot

Noorul Amé ,aged 36 years S/o. Shaikoya,
Pandalh Puthny iPuraIIouse Andrott.

l.']'am'/akdya‘ ‘ag,'e"d 52 y'éa'rs S/o Koya Kidave,

(,hekkaxakkad House Andrott

Mohammed Kaslnm }ag 37 years, S/o0. Ahammed,

'f A aged 39 years, S/0. Yousuf,
Andrott

dpott.

ged 27 years, S/o. Kunhiseethi Koya,



ged 29 .years, D/o. Attakoya,
rlylapura House Andrott.

Applicants

- Versus

1. lhe Admlmsu at01
Admmlstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 555

2. .Dlrectox o Panghayats
Department of: ’anchayats
./\dmlmstratl()n ofthe Umon Territory of Lakshadweep, -

Respondents

2. _ yeats', S/o0. Hamzath,
¢ Ka\/arattl
3. S/o Koyamma,
%y avaram
4. 0 years D/o. Khamar Khan,
f i Kavaratn
S.
6.



73

3

8. ‘vears, D/o. Kasmi,
ratti.
9. M ars, S/o. Abdul Khader,
aratti. - ‘Applicants
(By Adyeca
’ Versus
I The /\dmmnsu alol
Administration ()flhc Union Territory ofLakshadwcep,
Kavaratti- 682 _54'55.
2. Dncuox of I’anchdydts '
Dcpaltmcnl of Pdnchayals
/\dmlmsnatlon of the Union Territory of Lakshadweep,
Kavalam - 682._555
3. :Dncuoxatc ( MLdlCdl and Health Scrvnccs
Union lc,mtolyof dkshadweep, Kavarathi,
Repmscmcd by:xts :Dlrgctox 682 555.
4. Vl“df:C (chcp) Panchdyat
Kavaratti [sland represented by its
B xuutlvc ()chu 682 555.
S. Village ([)wécp) Panchayat,

[\

(OS]

/\n’dix ott Isl

an‘d cpxcscnted by its _
= Respondents

P Nasacx, agcd 35 yeaw S/o0 Kunhikunhi,
Pdllmhdm Housc Kdle‘dtll

I ] Nascu lciged 32 ycaxs S/o Hamzath,
l’uthlya Illdm K'lvcuam




(-

SRR - 552 = Sl
. A E by A L 3 . - R
. A N ot e i

/\bdul Rd/dk aged 28 ycars S/o Mullakoya,

~S<11ab1yoda H()usc Kavalam

(By Advocate: Sn K B (Jangegh) b

I

o

Versus

The /\dmlmsu {
/\dmnmsucmon_ofLhc :
Union Teriitory of | akshadweep, Kavaratti.

l)cpaltmcn nin’ial [Husbandry,
Union Territ ‘,yfof Iakshadweep, Kavaratti
mpxcscntcd by 1ts Dncctcn

DHC(,l()l of Panchayats
Department of Panchayats
Administrationof the "

Union lunm]y of lakshadweep,
Kdlec\lll '

‘l hc I)ncctm (Sc1v1ccs)

/\dmnmslnalnon ()Hhe Umon Territory

L -

Applicants

Respondents

Applicant -
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of Lakshadweep ("‘S'c-:cre’tar‘iaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. ' Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

0A 373/2013

Abdul Saleem, aged 32 years, S/o N‘allakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years,

- Slo Migdad, Meelad Manzil, Andrott. ‘ Applicants

(By Advocate: $ri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the'

Union Teiritory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,

Union Territory of Lakshadweep, Kavaratti

represented by its Director.-682555

Environment Warden, A
Department of Environment & Forests,
Andrott-682 554, ‘

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.
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0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

- Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555. '

The Director (Services) ,
Administration of the Union Territory

of LLakshadweep (Secretariat Establishment Section),

Kavaratti Island — 682 555.

Director of P a-‘hc‘ﬁaya’ts
Union Territory of Lakshadweep
Kavaratti Island - 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

S3.

L.

(N

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,
Agatti Island, Union Teiritory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,

Kalkkandiyoda House; Agatti Island,
Union Icmtmy of Lakshadweep

K.G. Jamdluddm Aged 40 years,

S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N." Anilkumar)

(OS]

! : Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

- Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to D))

54.

I

0OA 384/2013

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/0. Kasmikoya P.P.; Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla SM
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aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, Pistrict Panchayat, Kiltan,

Residing at Savlfe Manzil, Kiltan Island,

UT of LL dkshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

1.

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Offlcer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakri‘shnan)

5S.

I

QA 386/2013

Jahathali P.P. , aged 33 years, S/o0. B.C. Uduman,
Puthiyapura, Amm1 Island, Union Territory of Lakshadweep,
Pin — 682 552

A. Ismall, ag‘_e‘_;di45'years, S/o. Eassa, Andrati Yoada,
Amini Island;Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unn‘al'ﬁ; aﬁgéd 40 years, S/o. Mohammed Puthumamachetta,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peec,han»dam aged 38 yeafs S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Isl and ‘Union Territory ofLakshadwcep, Pin — 682 55.

Jafeer ulla P C ag,ed 25 years, S/o: Kldave Naduvaua Chetta,
Amini Tsland, Umon Iemtory of I akshadweep, Pin — 682 552.



11,

Abdul Salalhgf.fxl_\., aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552. ’

No}orulv I--lassaiii K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini [sland, Union Territory of Lakshadweep,
Pin - 682 552.

Jalal B.M., aé@d 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amipi Island, Union Territory of Lakshadweep,
Pin — 682 552. ' Applicants.

(By Advocaté: Sri Shiraz Bhayg V.S.)

Versus -

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L.akshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of L.akshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56. OA 388/2013.

l.

P.P. Amanullﬁa, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

86

K. Sajeedkha;n, aged 26 years, S/o. Cheriyakoya,

Kunnel House, Amini. | Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administﬁé‘i’tor, '
/—\dministratioﬁ of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of L.akshadweep, Kavaratti, represented by its:

Director - 682 555

Assistant Settlement_ Officer,
Amini Island — 682 554.

Village ([.)weé‘i‘a) Panchayat, ‘
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat, '
Andrott Island, represented by its Executive Ofﬂcel 682 553.

Village (Dweep) Panchayat, Amini Island,

represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

0A 390/201‘3:?

C.N. Abdul IIakecm aged 38 years, S/0. Koya,
Lherlyannallal House, Kalpeni.

K.I Chenyakroy'a K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Atiakoya,
Cheriyannal'l‘al House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



12.

13.

15.

16.

17.

gl
Pakkath House, Kalpeni.

AT. Sheemabki, 42 years, D/o. Hamzakoya,
Athanam Thattam House, Kalpeni.

A K. Muthubi; aged 53 years, D/o. Cheriyakoya,

Alikakkada House Kalpeni.

K.K. Habusabl aged 42years D/o. Sayed I\/Iohammed Koya
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohalﬁmed A K.,
Manjiyanam House;Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapur‘a House, Kalpeni.

Humairath P aged 42 years, D/o. Sayed
Poodiyath House, (dlpem

C.0O. Balkees, aﬂged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman; aged 49 years, S/o. Muhmed M.,

Beerandhoda House, Kalpeni.

K.C. Abdul Laffar aged 38 years, S/o. Aboobackcr
Kuttlyachada House, Kalpeni.

M. Anwar,agﬁ__ed 37 years, S/o0. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni. '

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya, Ldéed 33 years, S/o. Chariyakoya E.,
Kollyala Ilouse Kavarattl

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.‘
24,
25.
26..

27.

29.
30.
31
32.
33.
34.
35.
36.

37.

‘3’:2

Jaffer, aged years, S/o. Hasan T.P,,
Kaladi House Kavaram

Basheer, aged 36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Ali,
Kunnumpuraim House, Kavaratti.

Shamshadbeé’gu‘lﬂ,- é.ged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil; Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéh, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. I—Iasamar
Umbiyapura House Kavaratti.

Hussain B., age’d 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedali T.P. , aged 35 years,
S/o. /\boobao<er KK , Thekkilapura House, Kavaratti.

%ajld Khan aged 39 years, S/o. Sayed Koya,
Edanilam IIojz}‘se Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P,,
Chonam I—IOu!Se- Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Ham7ath Haji A.P.,
Molokepura IIouse Kavaratti.

TR e TN
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41.
4.
43.
44.
4s.
46.
47.
48.
49.

50.

52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuy Seedi Koya
Puthlya Allkom Amini.

Abdul Raheem, aged 34 years, S/0. Abdu Rahiman, -
Aynepura House, Kavaratti.

Mushin, aged 39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti. .

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti. |

" Najumudeen P., aged 36 years, S/0. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. ’

Aman, aged 37 years, S/0. Aboobacker, Kaladi House,
Kavaratti. "

Raheem A., agcd 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadxsha aged 44 years, D/o. Ukkas,
Umblyapma Housc Kavaratti.

C.P. Abdul Razak, agped 42 years, S/o Mohammed,
Chamayathagyta House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem,' aged 31 years, S/o0. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

Ty

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agedzv35 years, D/o. Koyamma,
T hdleekepura House, Kavaratti.

Sayed AbduliRaheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummaxmano”"’: a House, Kavaratti.

Abdul Reh‘e‘e_m, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnuimpura House, Kavaratti.

Seethi Koya,g:éged 39 years, S/o. Cheriyakoya,

Edanilam House, Kavaratt.

Mariyommab:i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanimgd éhaﬂ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti. '

Mube_.éirlla, agé?d 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

Salmé,}%ged'ZjZ years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhan;lmed,ég‘ed:3’2 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya, |
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puth‘i_ya ManZi’I Amini.

Chulyakoya dg,ed 41 years, S/o Abdul Khader,
Pandalam HoUsc Amini.



71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
gl.
82.
83._
84.

85.
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Cheriyakoya M.C., aged. 32 years, S/o. Hameed,
Melachetad House Kadmath.

Shafee V P., aged 39 years, S/o. Ismall
Vadakkllapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohamvmed Iqubal, a’ged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi /\K aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal, |
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o Nallakoya

» Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o Koyamma
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House: Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
L’avana}gkal House, Androth.

Balha';i;'., age.d 37 years, D/o. Pookunhikoya,
Thailath House, Androth..

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.

87.

88.

89.

90.

91.

92.

93.

94.

95.

9.

97.

98.

99.

100.

101.

Naseera anu M.K., aged 40 years, D/o. Kunhi Koya,
I—Idu‘Se Androth.

Kadees!
Lavanal

nmabl L. aged 40 years, D/o. Seethi M.,
lHouse Androth

Saxommabl T aged 43 years, D/o. Aboobacker,
ThachelyIIouse Androth

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal HO‘uSe, Androth.

Aysummabi | T , aged 45 years, D/o. Muthukoya K.P.,
Thachery IIouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K,,
Ayinal‘nmadai House, Androth.

Muthubi P. I\/I aged 42 yeas, Dfo. Yakoob
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. '

I--lame'edéth M., aged 43 years, D/o. Siddiqu M.K.,

_Makkeﬁ HQUSe Androth.

M., aged 39 years, D/o. Nallakoya M.,
_ouse Androth.

Rahil M aged 39 years, D/o. Nallakoya
Mathll Ilouse Androth.

Hussain P.P.,? aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar.K.,
Attaladai House, Androth.

Ilussam,LK “aged 48 years, S/o. Seethikoya,
ki lHouse Androth.

Sayeed ) vohammd Koya L., aged 54 years S/o. Kader P.,
Lavanakkal House Androth



106.
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d 50 years, S/o. Sayeed Bhkari T.M.,,

Hussam K., age '
145] House, Androth.

Kunhashad:

Ismail; aged 40 years, S/o. Lava Burhikage' Moosa,
Kunnumange House, Androth.

Sub_aidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. -

Pookunhi, aged 3 1 years, S/o. Saye Mohammed,
Keechelam House, Androth. ‘

M.P. Mohammed Hussain, aged 35 years,

- S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri KB Gangesh)

[as—y

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. ' '

Directdk'_ of Pﬁanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep, .
Kavaratti — 682 555.

,:"_Depa‘rtmen\t of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavaritti - 682 555. |

Departine‘nt of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Departj_xﬁent of Agriculture, Administration of the Union Territory of

Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparitn‘gent of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
represented by its Director — 682 555.

tent of Fisheries, Administration of the Union Territory of
¥ weep;;ézl(avaratti, represented by its Director — 682 553.

Depamﬁéht of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.
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9. Lakshadweep Khadr and Village Industries Board
Kavarattr represented by its Chairman - 682 555.
10. Revenue Sub Drvrsronal Officer, Kavaratti Island — 682 555
11.  Sub iDl'\:/l»rs:‘.ror‘rg.l-_ Ofﬂce‘r,‘ Amini Island — 682 554.
12. Ass}sta n‘_gj‘n‘e‘ér‘, LPWD Sub Diviéion, Andrott Island-682 553.
13, L e p‘Dist‘r‘i-ct Panchayat, District Panchayat (HQ),
Kavaratti, :
represented by its Chief Executive Officer — 682 553.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Of‘ﬂcer - 682 551.
15, Village (Dweep) Panchayat Kavaratti [sland, represented by its
Executive Ofﬂcer - 682 555. :
16. Vlllage (D‘We'_‘ep) Parn-chayat, Amini Island,
represenfe"d b‘y its Exceutive Officer — 682 554,
17. Village (Dweep) Panchayat,
nath Island, represented by its
Of‘,ﬂcel 682 553,
18. Village _(:D‘Weep) Panchayat,

Androth Tsland, represented by its
Executive Officer — 682 552, "~ Respondents

[By Advocate: Sti S. Radhakrishnan (R1-8 & 10—18)]

S8.

L.

0A 39’2/5210;.1;31'

Hus%am S/o Aboosala '
Sdramappada (Konchukakada) House,
esently working as Cleaner,
_1tal Agattr

Shukoer; S/o late Kidave,
Pakrumupanoda House, Agathi,
P resently wqumg as Cleaner,
RGS Hospital, Agatti.

Latheef, $/¢ Attakoya,
(alkandry'@’d,a House, Agathi,
Presently working as Cleaner,
RGS Hospitgl, Agatti.




" 10.

11.

12.

13.

39

F 'lamce‘ddth D/ o Koyassan,-
Aynepara House Agathi,
Presently wollkmg as Cleaner,

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hpspitgl,. Agidtti.

/\bl(‘ja‘;D/o Hameed,
Makk ‘achoda House, Agathi,
Presen,-ly working as Cleaner,

*RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS_ Hospital, Agatti.

Su]a:man S/o Hamza,
Kaia! thlyoda House, Agathi,
:workmg as Cleaner,

/\mpcrpally House, Agath1
Pxesently workmg as Cleaner,
RGS Hospltal Agattl

Salful,la',, _S/Q_Abdurahlman,
Maliyafhoda%Housc Agathi,
Plescntly working as Cleaner,

9



g0

r;'8/o Ummer,
House, Agathi,
ing as Dhobi,
Agatti. '

14

15. Abdu la S/oiKhalid,
Kandavar Gethi House, Agath1
Pxesently workmg as Cleaner,
RGS Hospltal Agat‘u o ‘ Applicants

(By Advocate::_Sm, R Ramadas)‘
| Versus

l. The Admmlslrator
' Union emtory of L akshadweép,

Vrllag (chep) Panchayat
Agamil,sland Umon Territory of Lakshadweep 682553

3. "Thc Mcdmdl Ofﬁcer in charge
Commumty Ilealth Centre, Agatti Island,

Respondents

al: ud'deen aged 41 years,

ed’ Madkmachctta Kattlpura House,
abdu rer, .
‘Assistant anmeer Electrical,
;Dwmon Kadamat

:

ged 31 years,vS/o laté Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
,Division Kada“ﬁlat

lla aged 42 years So Hameed Melachetta,

- - . .



AN

louse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

K.P: Kunhlkoya raged 41 years, S/o late Hassamax
chlachcnyHouse Kadamat, Skilled Labourer,
Office of the ‘Assistant Engmeel Electrical,

E lecmca Sub vamon Kadamat.

(By Advocate Sn R Sxeelaj)

1.

The Admmistrator
Union’ lemtOIy of Lakshadweep,
Kavaratti- 68%5‘55

The .Diféctorélozf Panchayat,

Casual Labourer,

Applicants

2.
" Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555,
3. The Chlel Execuuve Ofﬁcer District Panchayat,
Kadamat-682' 556
4. The As'mstant-lzngmegir, Electrical,
Electiical Sub Division, Kadamat-682 556.
S. : n, ‘
ep Panchayat, Kadamat-682 556.
(By Advo . Radhakrishnan(R1-4))
60.
I /0 C.0. Koyamma, aged 39 years
killed Labourer,
andry Unit, :
ry of Lakshadweep, Kalpeni-682 557
at Umprampappada House,
d-682 557.
2. T.F ya, S/o late M.K. Hamzakoya, aged 4'3 years
work S‘I'(flled Labourer,
Aniry S andly Unit,
Union Teiritory of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpem Island 682 557.
3. M, I-_jly'dex: 5/_‘0 late M.K. Yousef, aged 43 years



10.

Animal Husbandty Unit,

Union. Temtoxy of Lakshadweep, Kalpeni- 682 557
and xemdmg at Manchiyanam House,

andTesiding. at? Kakatchlyoda House,
Kalpeni Island 682 557.

M.K. Ndseel S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandly Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing.at Malmikakkada House,

Kalpeni | sland 682 557.

M. Kaldm @/o M C. Muthukoya aged 34 years
wmkmg as Casual Labourer, :
Animal.J lusbandly Unit,

HEE

Un}oi Tcmtoxy of Lakshad.wee.p, Kalpeni-682 557

K. K Moham,med Rafeeque, S/o V.K. Kojankoya, aged 45
years, wmkmg as Casual Labourer,
Animal IIusbandty Unit,
Union Iemtmy of Lakshadweep, Kalpeni-682 557
and remdmg at Kandamkalam House,
ni ‘["‘land. 682 557.

K O Abdul Salam S/o P. Assa1na1 aged 39 years
wQr kmg as Casual Labourer,

Animal IIu%bandxy Unit,

Umon lemtony of Lakshadweep, Kalpeni-682 557
and 1051dmg at Kakatchiyoda House,

Kalpem Is]and 682 557

'ha fd S/o late Sayedmuhammedkoya, -
‘," working as Casual Labourer,
sba»ndly Unit,



23

Union, lemtoxy of Lakshadweep, Kalpeni-682 557
and 1esld1;ng__at Pokkarappada House,

alpeni Island-682 557. ~ Applicants
nnikrishnan)
Versus

1. The Admlmstx ator
~ Union Territory of L akshadweep,
Kavaratti:-682555

2. The Director of Panchayat,
Department of Panchayat,
Union lemtory of Lakshadweep,
Kavaratti, 687555

3. The Chncf Execuuve Ofﬁcer DlStI‘lCt Panchayat,
‘ Union Territor i
Kavar,atll

4. The Vctel mau y Assistant Surgeon,
Village Dweep Panchayat, )
Kalpeni-682 537 . v . . Respondents

4

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

1. >ail ¢ S/o Yusuf, aged 40 years,
Che llala House, Kadamat,
H rict Panc‘hayat Kadamat.
2. Shuk or, S/o Sayed Ali, aged 41 years,

Uk kayéchetta House, Kadamat,
Bus Duvex Dlstrlct Panchayat, Kadamat.

3. M.'Khahd, S/olNadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric:t Panchayat, Kadamat.

4. Ayoobkhcm S/o Kunhlkoya aged 37 years,
KeerthiMe hal House, Kadamat, :
Helpe: istrict Panchayat, Kadamat. ' Applicants

Versus
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l.

Departiy at 'Of:Panchayat
AdmxmsUatlon of Union Territory of Lakshadwecp,
Kavalat‘u 682555

3. The Chief I:Axecutlve Officer, District Panchayat,
avaratti-682555. Respondents

(By Advocate: Sri S Radhakrishnan)

62. OA 400/2013

1 1PP Sncu, agcd 44 years, S/o M. Subalr
'APuthlya Pandatam House, Agatti Island,

Umon Icmtcny of Lakshadweep.

2. Noushad /\11 aged 32 yeals S/o U. Sabjan,
© Keela’ Salamma Pada House, Agatti Island,
Umon lcmtmy of L.akshadweep.

3. M. Abdul Naser, aged 28 years, $/o M. Abdul Rahiman,
1a Jllom House, Agatti Island,
rritory of Lakshadweep.
4. ) : ged 30 years, S/o Kidave ,

ouse, Agatti Island,
ry of Lakshadweep.

5. K. C“:/'\bdlul-;éhvukoof 'dged 38 ‘years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon lcmtmy ofl akshadweep.

6. M P Nl/amuddm aged 27, yedrs S/oM Abusala
ira ‘House, Agatti Island, }
dtory of Lakshadweep. Applicants

Ani lkumar)
Versus
l.. The Adm-nmshatm :
Union lemtory of La<shddweep,

Kavaxaitl 68255

2. '_lvhe C,han'person,,
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Village (Dweep) Panchayat
Agatti Island, Union lernlOIy of Lal\shadwecp 682553

3. The Employment Ofllccr Kavaratti, "
Union Territory of La <€hadweep 68255]
4, The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chicef Executive Officer/Special Officer,

Vlllagc (Dweep) Panchayat,
Agatti Island, Union Iemtory of L akshadweep 682553.

6. The Deputy Collector/ASO,
/\g,atu Island Umon Temtory of Lakshadweep-682553.

(By Acvocatc Sn % Radhaku%hnan)

63. ()A 4()4/2{)13

L. Nadirsha N.P., S/o Nall dkoya PV,
aged 31 years, Nenampappadd (_H,ous_e), Kalpeni Island.
Union Territory of Lakshadweep, -
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island. '
Union Territory of lLakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. ['he Chairperson,
Vil lag,c (Dweep) Panchayat, Kalpem

3. The Director of Panchayat, -
Department of Panchayath, Kavaratti-682555.



4, The Director, ~ -
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555 . ‘

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep 682 557.

4. The Chaxrp‘erson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri | S. Radhakrishnan (R_l-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as -
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



‘ l. 1 he Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chcurperson
Village (Dweep) Panchayat, Klltan
{
3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4, Mission Director, - o

National Rural Health MlSSlOI‘l Kavaratt1 682555.,. R

5.. - Medical Officer in Charge _
 Primary Health Centre, Kiltan Island

A(By Advocate: Sri S. Radhal}grishnan (R1,31t095))

66.. OA 423/2,013‘

1. Abdul Kareem C., aged 42 years S/o Subalr PP,
‘Chonam House, Agattx

2. Ubaid V., aged 35. years, S/o Bamban
Valiya llam Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P., B
Moothammada House, Agatti.

4. Hafsath Mr., aged 46 years, D/o Ummer,
‘Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
"I"hekki]appura House, Agatti.

7. Ummer C.K. aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agattl

8. /\boobacker P.K., aged 31 years, S/o. Koyassan, _

Puthukotta House, Agattl

9. Mohammed T.P., aged 39 years, S/o Hamza
Thoppumpadi House, Agatu

, Reépondents



10.

12.

13.

28

Saromma M., aged 39 years, D/o Hamza, °
Manyaihoda House, Agattl '

Ashraf A.IK aged 42 years, S/o Ahamed M.,
Achan (uttlyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

bhaf abi P.P., aged 36 years D/o Hamza K., .
Puthiyapura House Agattn Applicants

(By Advocate: Mr. K.B. Gange_sh) o

1.

Versus
The Administréior
Administration of the Union Temtory of Lakshadweep,
Kavaratti- 682555 . :

Direc tor oFPanchdyats
Department of Panchayats,

" Administration of the Union Territory of Lakshadweep,
 Kavaratti-682555.

Director of Education,
Directorate of Education,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. -

Village (Dweep) Pdrnichayat,

Agatti Island represented by
its Excecutive Officer-682554. ... Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

OA 44412013

Aboosalih, S/o-Rasheed Koya,
Padala apura, Kiltan Island.

Union T

Cerrit 01y of Lakshadweep, Pin- 682558 ' Applicant
: !

(By Advocate: Sri Shabu Sreedharan)

l.

Kavaratti [sland. Pin- 682555.

Versus

Union Territory of Lakshédweep represehted
by the Administrator, -




(OS]
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The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555,

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of [Lakshadweep, Pin-682558.

The Executive Officer,

Village (Dweep) Panchayat,

Kiltan Island. '

Union Territory of Lakshadweep, Pin-682558.

" The Assistant Engineer,

Electrical Sub Division, Kilten Island.
Union Territory of Lakshadweep
Pin-682558.

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))

68.

I

OA 453/2013

Hameed K., S/o0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Moﬁammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.

“Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan. .

Ponkutti, S/o Pookoya, éged 48 years,

 Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in
Lakshadweep Buildirig Development Board,
Kiltan .

¥

Respondents

Applicants



(00"

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The Admjniét‘rator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti. '

4. Director of Panchayat,

Department of Panchayat, Kavaratti.

Respondents

(By AdvbcaLe: Mr. S. Radhakr.islmé-m (R1,3t04))

- 69.  O.A No. 488/2013

Salmath »
D/o. Sayed Koya
Madapally House
Chetlat Island.

(By Advocate Mr. K.B. Gangesh)
Versus

I The Adﬁpinistrator,
Admins‘_i{;étration thhe Union Territory
of lLakshadweep, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti —682 555.

Lo

Dépanmem of Science and Technology

Union Territory of Lakshadweep,
Kavm‘eii}ﬂ - 682'555.
Represented by its Director.

(By Advocatc{Mr. S. Radhakrishnan)

0. QA 492/2013

Applicant

Respondents



[€e)l

K. Bushra Beegum, W/o Hakeem,

Aged 27 year}jé, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Ha:rinarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

The Difector of Panchayat,
Departiment of Panchayat,

Union Territory of. Lakshadweep,.
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

1.

OA 49972013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Moharmred Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union ‘Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lekshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 5G7/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of TLakshadweep

Permanent address : Kunniname! House

Amini Island, Union Territory of Lakshadweep
Pin~ 682552 -

(By Advocate: Mr. TCG Swamy)

Versus

The Adifiinistrator -

Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep
~ Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



|03

Administration of the Union Territ-ory of LakshadWeep :
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552 '

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

,Kavala 11—682 555 - : . - - Respondents

(By Advocate Mr.S. Radhakrlshnan (R1-3,5&6)

73.

0.A No. 509/2013.-

Malecha Beegum K.C.
D/o. Indeen Kandllath
Kaval Chetta House, Androth.

Shahid‘a‘Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.

A‘D/o 1<1dave U.K-
‘Makkcl House, Androth

Ayshd»Béeg’um P V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad

_Andxoth

Rahmath Beegum K
D/o. Hamzakoya P.
Kunhal House, Androth.

" Thahira L.

D/o. Seethi Nallal
Lavanakal House
Androth.

Subaidfa A.
D/o. Sayed Mohammed M.
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104
Aliyathara House, Androth. -
Fathimathu Suhurabi P.V.K'

D/o. I\,/I;fajgeed P.V.K
i Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
K andilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

IHaseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(US)

Versus

The Administrator,
/-\dmini‘_étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

yrate of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

a:{@ Haseenabi Therakkal

Haseena
Therakkal House, Kadamath

Data Ejitfy Operator
Village'Dweep Panchayath, Kadamath

(By A.dvocaté;"': Mr.R.Sreeraj.)

Applicants

Réspondents

Applicant



(NS

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556 '

1he Chairperson . .-
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coofdinator

MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA :
Kadamat - 682 556 ' _ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

b,

[N

(]

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, (Jovcmmcm Semon Secondaxy School
Kiltan :

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants '
Kiltan - : : ~ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath ~ ~»*" -
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S. Radhakrlshnan (Rl 3&Y5)

76.

1.

OA 566/2013 1

Safiyath S :
Cook, Government High School
Kadamath-

‘Reésiding at Pallam, Kadamath Island

Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School

Kadamath
Residing at Kadamath Island

M.P.Attakoya
Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

1 " g 2: %‘{4'?3‘"“"‘? :'i’. :.“ &‘ L ey
B3 e N .

Respondents



(o7 B

6. Ummer P.P.] v
Cook, Government J.B. School
Kadamath s
Residing at Alikothapura
Kadamath Island :

7. Hidayathulla P !
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath
Remdmg> at Kadamath Island

9. Pookunh]koya P.P
Watchman / Helper :
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
[Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru S.enlor Secondary .School
Kadamath _ -
Residing at Pupathada
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator

Union Territory of Lakshadweep

Kavaratti-— 682 555
2. Director of Panchayath

- Department of Panchayath 4
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. "l;he Head Master

Applicants



Government J B School
Kadamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondaxy School
Kadamath — 682 556 : Respondents

(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island- Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus -

I The Administrator
~Union Territory of LLakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

N

3. The Principal - o
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

l. Yacoot
Kathathe Chetta House, Kadmat

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob
Kaladi I—Iouse,.Kavaratti.



12.

20.

i 103

Muhammed Salih .
Aynepura House, Kavaratti..

[N
Nl
v

Fareeda Beegam
Molokepura House, Kavarattl.

‘Saleem Lo

Pallicham House, Kavaratti.

Bamban |
Nambicham House, Kavarattl.

2
Sayed /\bdullakoya ‘

Chendipura House, Kavar‘attl.v

-‘ Nafecsathbl

Poodiyam House Kavaratt1

!

J‘amallya'th_ -
Thirinipura House, Kavaratti,

Fazeela Beegum
Kannipura.House, Kavaratti.

Ummer
Thirinikad House, Kavarattl

Firozkan
Athnachammada llouse Kavai attl

Jaffer- . ‘
‘Marikilam House, Kavaratti.

"~ Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House['Kavaratti.

Fathahudeen S
Kadapurathaba House, Kavaratti. .

Muneer
Kuttipapepura-House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

Ashik ‘
Puthiya Alikom House, Kavardttl

Muhammed Musthafa,

- Achadapurakatt House,vAn;drott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain -
Beeranthoda House, Kavaxattl

Muhsin ‘
Beeranthoda House, Kavarattl

Rauf
Chettipura House, Kavaxattl

Hazarath : :
Chungam House, Kavaratti-: .

Khalid
Thottathapura House Kavaratti

(By Advocate: Mr.K.B.Gangesh)

[N

Versus

The Administrator At
Administration of Union Territery of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture .

Department of Agriculture :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Bh

: 1
Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti [sland
represented by its Executive Officer,

Applicants



o
Pin — 682554
(By Advocate: Mr.S.Radhakrisﬁrii&nj

79.  OA 582/2013

L. Rasheed Koya
Multi Task Employee .~ *
Public Library, Kilthan "™
Residing at Kilthan ;

2. Smt.Sulfabeegum ro
Cook, G.H.S Kadmat "%+
Residing at Melachetta Hauumakudl
I\.qdamatl [sland

(By Advocate: ]\/Ir.P.V.Mohanafl)f
Versus

l. The Admhinistrator n
Union Territory of Lakshadweep
Kavaratti — 682 555 '

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Informa’fion Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80. OA 601/7013

Rasheod Koya S.V., S/o Abdulla Koya P. S
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555.

. (By Advocate: Mr. Shabu Sreedharan)

! lV.ers,us
1. Union Territory of LakshédWeep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

- Respondents

Applicants

Respondents

Applicant

2. The Director.of Panchayath Umon Territory of Lakshadweep,
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Kavaratti Island, Pin - 682'555

3. The Chairperson, Village (DWeep) Panchayath;
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558. _

L e
LTI

, S |
4. The Executive Officer, Village (Dweep) Panchayath,

KKiltan Island, Union Terri.t.ory,.,of Lakshadweep, Pin — 682 558.
5. The Library and 1 nfmmatlon Assnstant PUbllC Library,

Kiltan Island, Union T emtory of Lakshadweep,

Pin — 682 558. o : ‘Respondents
[By Advocate: Sri S. Radhakris‘h_pgn;_(‘:Rl, 2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/0. Hamzath
Sara Manzil House, Agatti. = . Applicant

(By Advocate: Sri K B. (;angesh)
Versus

l. The Administrator, -
Administration of the Umon Ten ltory of Lakshadweep,
Kavaratti-682 555. . :

2. Director of Panchayats, .." =
Department of Panchayats
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555.

3. Depallmcm ofEducatlon Admmlstratlon of the
Union Territory of L akshadweep, Kavaratti,
~ represented by its Dlrector —682 555.

4. Village (Dweep) Panchayat
Agatti [sland, leplesented by its Executive Officer,
682 554. L Respondents

(By Advocate: Sti S. Radhakrishnan)

T
‘ o ::1
‘

S

82. (OA 635/2013

I IFathahudheen K.P. aged 40 yeals S/o. Sayed Muhammed Koya,
Kattampalli House, Agatt1 .

2. Younis, aged 31 ye’ars, S/Q'; ‘Abdulla, Mariyathoda House,

1



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o Kasm1 Kuttlyam
Mukriyoda House, Agattl

4., . K.M. Amina, aged 46 yearSID/o Abdul Rahman,
Kuttiyam Mukriyoda House Agatt1 - Applicants

(By Advocate: 5ri K.B. Gangesh‘);i,av
“Versus

l. The Administrator,

Administration of the Umon Temtory of Lakshadweep, |

Kavaratti-682 555.
2. Director of Health Services,
‘Directorate of Health Services, .
Kavaratti — 682 555. -
3. Medical Officer in charge, "%
Community Health Centre, Agatti — 682 553.

Agatti — 682 553. coal

4. Medical Officer in Charge, RajlvfGandhl Speciality Hospital,

5. Village (Dweep) Panchayat “Agatti Island, represented by its
Executive Officer, 682 553 Respondents

(By Advocate: Sri S. Radhakrlshnan)

83. OA 791/2013

Fareeda Beegum M.L, Meppada Il
Agatti Island.

(By Advocate: Sri K.B. Ganges‘h.)‘-

fj‘ Versus
1. The Administrator,
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, =~ -
Department of Panchayats
Administration of Union Ferrltory of Lakshadweep,
Kavaratti — 682 554.

Applicant



HH';

3. PIOJGCt Manager, Des1ccatedICoconut Powder Unit,
_akshadweep Development $ _rporatlon Ltd.,
/\gjam Kavaratti — 682 554 .
4. The Deputy Director (Admn ) Lakshadweep Development

Conporatlon Kavaratti — 682 554
5. Village (Dweep) Panchayat
Agatti Island, 1eplesented by 1ts Executive Officer,
682 553. _ S Respondents

(By Advocate: Sr1 S. Radhakrish‘rﬁé;@?{i@-,arn

84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Valiyapura House, Kilthan Island P.O.;.
U.T. of Lakshajweep R | v Applicant
(By Advocate: Sri P.V. Mohanari)_ AN
“Versus

1. . The Administrator,

UT of Lakshadweep,

Kavaratti-682 555.

Director of Panchayat,

2.
Department of Panchayat,
Administration of UT of Lakshadweep,
' Kavaratti — 687 555. o
3. - The Principal, Govem'meriingher Secondary School,

Kilthan Island — 682 556. Respondents
( By Advocals Y SRS R&AL“‘(@{"WD
85. OA 880/2013 _ .

Muthukoya N.P :
Nalakapura, Kiltan Island " ,
Union Territory ofLaKshadweep 1682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
VCISUS
. -Union Territory of L akshadweep represemed

by the Administrator
Kavaratti island - 682 555



Union Territory of Lakshadweep
Kavaratti Island - 682 555 ‘

3. The Senior Admmlstratl'
Education (District Panch Wya'th)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 o

4. The Prmcxpal '- '«

Government  Senior Secondary School
District Panchayat Kiltah Tsland
Union Territory of Lak§l}!g_dw¢qp 682 558 Respondents

(By Advocate: Mr.S Radhakrishinian) -

86. OA 898/2013

K.C.Abdul Khader
Kulikaraya Chetta HOUSét:) o
Chetlat Island Ly ’

Union Territory of Lakshadweé’p 682 554 Applicant
' "ﬁi?%j'

(By Advocate: Mr.Shabu Sleedh an)

s

i 1

Versus..,.. .

l. Union Territory of Ldkshadweep represented
by the Administrator 4 !
Kavaratti Island — 682 5. 54 -'

2. The Director of Panchayait'h
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Admlmstratlve Ofﬁcer
Education (District Panch‘ayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 sy El

4. The Principal LE S

- Government Senior Secondary Schoo]

District Panchayat, Chetlgt Island
Union Territory ofLakshadweep 682 554 Respondents

IH vy

(By Advocate: Mr.S. Radhakmshnan)

l l



87.

QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) .

1.

Versus

I'he Administrator

Administration of the Umon Temtoxy of Lakshadweep
Kavaratti — 682 555

Sub Divisional Officer . ...
Office of Sub Divisional Ofﬁcer -
Kalpeni I land - 682 554

The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti. — 682 555

(By Advocate: Mr.S.Radhakrishnaﬁn_)~ -

88.

1.

- OA 905/2013

Abdul Khader C.
Chekkiriyammada House " ‘
Agatti Island : ST e

Bugar Jamhar T.P
Theklapura House Lo
Agatti Island . ”‘ 5

(By Advocate: Mr.K.B. (Jangesh)

1.

Versus %."C-ﬁl:‘.‘ 3;.‘[
Ly
I'he Administrator '

Administration of the Umon Temtory of - Lakshadweep
Kavaratti Island — 682 555H)

Director of Panchayaths-

Department of Panchayaths:
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555

Applicant

Respondents

Applicants



Project Manager | t ‘
Desiccated Coconut Powder Unit
Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555 ’

The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti —682 555

Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S. Radhakrlshnan)

89.

1.

(By Advocate: Mr.K.B.Géngesn)' -

OA 939/2013

Safiyullah K.C. - °
Kuttiyachada House
Kalpeni Island ;i,,i‘

Saifulla M.I ;;‘;J;f, :
Melaillam House
Kalpeni Island

Kunhikoya M.V S

Mathil Valiyammada House
Kalpeni Island s
Kidave K.O g
Kakkachiyoda House e
Kalpeni House ]

Versus

The Admmlstrator

Administration of the Unlon Territory of Lakshadweep

Kavaratti Island — 682 555

" Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 555

Lakshadweep Buildiné ‘I‘){evelopment Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

Respondents

Applicants



The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 ~ Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

l.

(By Advocate: Mr.K.B.Gangesh)

OA 942/2013

Mohammed Ashik
Palliyat House e
Androth Island

Abdul Latheef

Karakunnel House

Androth Island :
Mohammed Ubaidulla TR
Chodath House o
Androth Island

Mohammed Fathahulla o
Karachetta House ' ,
Androth Island 3 Applicants

Versus

The Administrator
Administration of the Union Territory of Lakshadweep
Kavaratti [sland — 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554 Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep -

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India :
Ministry of Home Affairs

New Delhi -~ 110 001

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin[eer
Department of Electricity A
Kavaratti, Union Territory of Lakshadweep
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4, Junior Engineer,
Electrical Section, Kalpeni ‘
Union Territory of Lakshadweep _ - Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul;Khader C.P
Chandipura, Kavaratti '
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Adlilixiistraiqr
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
‘Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

(OS]

Director of Panchayath

Department of Panchayath

Administration of Union Terrltory of Lakshadweep

Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpem
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of LLakshadweep
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Fareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

- Pentamveli House

Kalpenl Island

Union Territory 01 Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of - Panchayath
Department of Panchayath -
Administration of Union Territory of Lakshadweep

'I\avarattl — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C P. Showkathah

S/o. Mohammed Koya

Casual Labour, Electrical Sectlon
Kalpeni,

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India
Represemed by the Secretary to
Goveérnment of India,

Ministry of Home Affairs

New Delhi - 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555. -

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the vcase of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or

District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for |
issue of a direction to the respondents to regularize their services. In the case of a
few others who have bcyn retrenched on completion (‘) { the period of engagement,

the prayer is for issueﬁ direction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. It is further contended by the
learned counsel for the Administration in these cases that going by the
d-icfum laid down in a catena of decisions of the Apex Court as well as that
- of various High Courts, the services of the appliéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have. been
engaged by the Administration in various departments under 1t, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements

were made without holding any regular selection process and that such

- engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

l. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179. '

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC' 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases |
OA 212, 266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Eleptricity,
Directorate of Labour & Employment, Direcvtorate of Arts & Culture,
Weights & Measures etc. While 7 applicants ’in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to-illustrate that majority ofthé‘appl‘icants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagemems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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!Qhas' been going on in the Union _Territbry for the last two decades or more.
These employees have contim\ied in' such césual service with a technical
- break of one or two days for several years as.a matter of. routine.
Apparer?tly- it is a case of Hobson's "é’hoice for them. It is on record that a
large number of such casual émployees_ had-approached this Tribunal in the
'90s ééeking regularization }or absorptioh. We have been informed that
some of them were in fact abksorbedj. But the applicants before us in this

bunch of 94 cases have appqrently been less fortunate.

9.  Umadevi (Supra) is a landrﬁark judgment on the subject of
“irregular” or “illegal” appo"mtmen{s in p}u_blic employment. The five judge
Bench had dealt with issues. relating vto absorption, regularization,
" permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional schéme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity ‘fof a }‘iandful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts., the Apéx Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribuﬁals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S. V.Nc_z’rayahappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of thev*'-"Apex Court in Official Liquidator Vs.
Dayanand & others had, after notlcmg some of the Judgments/orders of the
court which took a dlfferent view, from the law settled in Umadev1
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine gua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing

regularization. Regularization is not a mode of appointment.

When appointments in public office are required to be made, |
provisions of Articles 14 & 16 of the Constitution of India are

required to be scrupulously followed. When a departure is

made for not scrupulously following the conditions precedent

laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the

four corners of the delegated power by the authority
concerned."

12. | In the above case (Harminder Kaur), the appellants were school
t_eachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified periodl. In the offer of
appointment itself it was’:made clear that the appointees would not have
any claim for ad-hoc/regular appoiritments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while con'cvur'ring with ihe view taken by the High
Court held that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellantﬁs wbuld
also be taken into account by the administration and consi;der the

desirability of relaxing the age-limit provided in the Rules.
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13. In Nanjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Ap}ex Court in Umadevi (Supra).

15. ‘B_u't one disturbing feature that has been noticed in this bunch of
cases ié that  the authorities cbncémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees

who han continued in service for one or two decades or slightly less. It
: is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
- years of.service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this -
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many. 61" them have been allowed to continue. Many of

them have been engaged in one sﬁheme or the othér sp.ons_orved by the
Ceﬁtral Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;ntsf under them. It - has been noticed that in some of the
departrhents, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicants “%have been engaged by Village (Dweep) Panchayats or District
Panchaya:t; the main contention raised by the learned éounsel for. the
Administration is that this Tribunal has no jurisdiétion to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of Iﬁdia
and the Lékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
‘the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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.to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later it was entrusted to AVAM . Society.

Grant-in-Aid was provided to meet the additional expendlture and:
Society used to manage the Scheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 waé repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After cons‘idering the claim of the casual labourers, the Tribunal issued the
following among other directions:- L

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities-are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats jfor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayals in respect of at least two third of '
the regular vacancies in Group D which would be kept reserved for
the legularzzatzon of the casual wor/cers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the ngh Court while allowing the Writ

Petition filed by the Admlmstrauon noticed that another Bench of this




Tribunal in Original Applications ’N6.1297 & 218 of 1998 had rejected an
identical relief claimed by.some o;'ther casual labourers, holding thus:-

- "We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequent service
certificates. We have good reason o reject the same as those do not
reveal the applicanis' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... B ‘

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 1o them. It
probably might have offered some succor by way of daily raied
wages to the unemployed local persons..............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned=by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate.”

21.  The above decision was confirmed by a Division Bench of the High
Court in Q.P.N0.28776/2001. Still later, OA No.1008/1997 andilOA
No.571/i'998 were also dismissed by a commbn order following' the
decision mentioned supra. This order was also confirmed by the High
Court in 0.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the serVipe of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

‘In view of the above mentioned circumstances, we have no.
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

p}/'ospec'n’vely to the Panchayats. for granting temporary status (0

casual labourers. The direction given to the Panchayat not to effect

any appointments till the Lakshadweep Administration - frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work fulls

within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers, It 1s fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive
Officers. | |

24, There is yet another aspect of-the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis  and some of  the

disengagements/retrenchments also have political colours.



25. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statbment, inter-alia, that termination of services
-of the applicants in the above case is excluéively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory‘
of Lakshadweep. It is pointed out by'the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attehtion to various clauses contained in the above notiﬁgation
vin support of the argument that the Panchayats ére vested with the right
and authority to "hire and fire" embloyees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the servicés of
the applicants who are having sufficient experience. It is further con'ceided
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval ol the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the

Panchayats, the Standing Counsel for the Administration himself has -

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention 1o various proviéions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the

cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local

7
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchaya‘ts can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workeré, especially after the introduction of the Lakshadweep Panchayats
Regulaiions, 1994, ‘The learned counsel has inyited our attentiomto
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learncd counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has ho
Jurisdiction to entertain this bunch of Original Applications relatiﬁg to

employees who were engaged by the Panchayats.

28.  Sri N, Unmkushnan who appears for the apphcants in OA 394/2013
has raised a qulhm contention that the casual ldbourus who have been
working for more than 240 days in a calender year are entitled for
ptOlLLLl()n under Chapter V (a) of the Industrial Dnspules Acl and that their
services cannot be dispensed with arbitrarily. It is further comendcd that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara 'Singh -(1992) 4 SCC
[18. The learned counsel pdinls out that some of the applicants in‘; OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. 'The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for |
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual /abourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of f‘casual labour
service, with or without the artificial break! These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes :

(b) Those who have been inducted with specific ‘qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date ‘entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

&
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above. '

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they.have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work . and hereagain, fter glvmg them a notice of two
weeks before d/sengagement ' :

13.  In respect of (c), if the scheme under which -the: casual
labourers have been enhgaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl); he shall be re-engaged before the
next date of hearing and conflrmat/on g/ven on the next date of
hearing.” ; : :

31. Pursuant to the abpve order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8'in OA
300/2013. Apparently, some atterript- has been made to categoriilze the
labourers group-wise as d}elineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employges who facéd the. thréat of disengagement have approached this

Tribunal and those Original Applications are also included in this bunch of

cases. [t appears that the Administfatidn has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few daysin a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing‘ on récopd to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, th’e
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the

essential services would not have been in operation. Because of the

peculiar geographical nature of the tiny islands and also the scarcity of job

opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment ‘jn the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, thé¢ Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years iis élso

equally pitiable. These emplqyées, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are ‘being made. It shall be ensured by the
Administration that the entire process of engagemenf of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. Howcvér, the Administration
shall address .. the issue relating to all these employees who have been tsiling
for years together on-casual basis, with utmost compassion, and give ‘them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judiqial forum for redressal of their grievances.. These Original Applications

are, therefore, dismissed. -

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !
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